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https://jantaserishta.com/local/manipur/manipur-nhrc-reqisters-case-against-detention-
of-senior-journalist-1905285
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Bengaluru: Accused dies in police custody; Kin alleges custodial
death

https://www.hindustantimes.com/cities/bengaluru-news/bengaluru-accused-dies-in-
police-custody-kin-alleges-custodial-death-101673059601056.html

"He was to be produced before the court on Thursday. However, when the Station
House Officer of the police station noticed the accused Vinod on early Thursday, he
was found to be unconscious, Bengaluru police said.

An accused arrested in an attempted dacoity case died under mysterious circumstances
here at Bengaluru's Cottonpet police station on Thursday, Police said. The kin of the
deceased alleged it to be a case of "custodial death"

Deceased Vinod, who was in police custody, is a resident of Cottonpet, Bengaluru was
brought to the police station on Wednesday in connection with a case.

"He was to be produced before the court on Thursday. However, when the Station
House Officer of the police station noticed the accused Vinod on early Thursday, he
was found unconscious," Bengaluru police said.

The Cottonpet police had brought the accused Vinod to the police station on
Wednesday evening on a non-bailable warrant.

"Vinod had fallen unconscious in the early morning on Thursday. He was taken to
Victoria Hospital around 3 am, where he was pronounced dead on arrival by doctors
who examined him," police added.

Bengaluru Police said they had registered a case of custodial death.

All procedures will be followed in this case in accordance with the National Human
Rights Commission (NHRC) Act. And the case will be handed over to the Criminal
Investigation Department (CID) of the Karnataka State Police," Deputy Commissioner of
Police, West Division, Bengaluru City, Laxman Nimbaragi said.

Cottonpet police had registered a case of attempted dacoity against Vinod on April 21,
2017. The other four accused were reportedly arrested while planning to rob passers-by
near the compound of the Veterinary Hospital on Mysore Road.

Police said they were on the lookout for Vinod after the court issued three Non-Bailable
Warrants against him.

"Vinod was under the influence of alcohol when he was brought to the station. He was
put in a cell around 7 pm. As per the procedure, the SHO has to check the accused in
the cells every two hours," Bengaluru Police said.
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NHRC Seeks Reports From 3 States, Centre & Railway Board
On Human Trafficking Via Odisha

https://odishabytes.com/nhrc-seeks-reports-from-3-states-centre-railway-board-on-
human-trafficking-via-odisha/

Bhubaneswar: Taking suo motu cognizance of a media report that Berhampur railway
station in Odisha has become a major transit point for human trafficking from Bihar to
Andhra Pradesh, the NHRC has issued notices to three states, Centre and railway
board.

The National Human Rights Commission (NHRC) took serious note of media report
that during the year 2022, a total of 343 children were rescued from Berhampur station
in Gajnam district but neither they nor their families were provided with benefits of
various government welfare schemes for rehabilitation.

The Government Railway Police (GRP) and Railway Protection Force (RPF) rescued
them but the persons behind their plight evaded arrest, the NHRC report said.

In its observation, the NHRC said, if true, it amounted to a violation of the human rights
of the victims. Accordingly, it has issued notices calling for reports within six weeks from
the Chief Secretaries and DGs of Police of Bihar, Odisha and Andhra Pradesh, the
Secretary, Union Ministry of Women and Child Development and Chairman, Railway
Board.

The incidents of trafficking for the purpose of forced labour or other exploitations in the
form of begging, sexual exploitation, and criminal activities continue unabated due to
lack of monitoring mechanisms and insufficient deterrence against perpetrators of
crimes, the Commission said in a statement.

Therefore, in light of the incidents as carried in the media report on January 2, 2023, the
reports of the chief secretaries of the three states are expected to include preventive
mechanism as per the National Action Plan to Combat Trafficking for commercial and
sexual exploitation of children and rehabilitation of the rescued children by uniting them
with their families by making them available the benefits of various welfare schemes
initiated by Centre and state government, the commission said.

The reports of the Director Generals of Police of the three states are also expected to
include the status of the implementation of SOP issued by the NHRC, how many cases
have been registered for child trafficking during the last 3 years, the outcome of the
investigation, and the conviction, if any.
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“The DGP, Odisha must also specify in the report whether any arrest has been made in
the incidents mentioned in the media report, and if not what steps have been taken to
this effect,” the statement said.

The Secretary, Union Ministry of Women and Child Development, has to submit a report
about the mechanism that has already been adopted or is likely to be adopted to
eradicate completely child trafficking in view of the constitutional provision, and the law
in force.

The report from the Centre should also mention the steps being taken or likely to be
taken with regard to the implementation of the Central Advisory Committee
recommendations for the prevention of the trafficking of a child, starting from the pre-
rescue stage to the post-rescue operations, and the rehabilitation as well as the other
measures, it said.

The Chairman of the Railway Board was asked to submit an action-taken report
specifying how railway personnel should be more proactive and vigilant like the incident
referred in Berhampur railway station across the country to rescue more such trafficked
children and to act in coordination with the respective state governments for the
purpose of not only reuniting the children with the family but also insisting the state
governments for rehabilitation of those rescued children.
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Humans Rights Body Appeals to NHRC Against Manipuri
Journo’s Detention

https://www.newsclick.in/humans-rights-body-appeals-nhrc-against-manipuri-journos-
detention

Senior journalist Hemantakumar Ningombam was detained for his statement on the
state government’s anti-drug policy.

A human rights organisation has appealed to the National Human Rights Commission
(NHRC), New Delhi, against the “arbitrary detention” of senior Manipuri journalist
Hemantakumar Ningombam for his statement on the state government’s anti-drug
policy on TV.

In a letter sent to the NHRC, the Human Rights Defenders Alert (HRDA) alleged
‘harassment, illegal search of a residence and arbitrary detention of senior journalist
Hemantakumar Ningombam by police in Imphal East”, the EastMojo reported.

The letter, signed by HRDA national working secretary Henri Tiphagne, appealed to the
NHRC to treat the detention of Ningombam, who is the editor of the local Manipuri
vernacular daily Sanaleibak, as a case of reprisal against a “journalist and a human
rights defender for exercising his constitutionally guaranteed fundamental rights”.

The HRDA further requested the NHRC to urgently direct the director general of the
police to start an immediate and impartial investigation into the matter and submit a
report to the Commission within two weeks and also asked for Ningombam’s security.

According to the HRDA, three police vehicles led by the second officer-in-charge of
Irilbung Police Station picked up Ningombam from his residence around 7.30 am on
Wednesday and detained him for around four hours before releasing him. M Pradip
Singh, SP Imphal East, and Themthing Ngasangva, IGP, met the journalist at the police
station, the HRDA added.

The police said, as per the HRDA, Ningombam was detained for his opinion on the
government’s anti-drug policy in relation to the poppy cartel on a panel discussion on
local channel ISTV.

This was not the first detainment of a journalist in the state for expressing an opinion
against the government, the HRDA alleged. Many journalists have been arrested and
booked under the National Security Act on frivolous charges, it further alleged.
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https://[samacharnama.com/states/delhi-news/Human-Rights-Commission-Notice-
issued-to-Central-Bihar/cid9656120.htm
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NHRC Seeks Reports From Three States, Centre & Railway Board On
Human Trafficking Via Odisha Railway Station

https://www.outlookindia.com/national/nhrc-seeks-reports-from-three-states-centre-
railway-board-on-human-trafficking-via-odisha-railway-station-news-251552

Taking suo motu cognizance of a media report that Berhampur railway station in
Odisha’s Ganjam district has turned into a major transit point for human trafficking from
Bihar to Andhra Pradesh, the NHRC has issued notices to three states, Centre and
railway board.

Taking suo motu cognizance of a media report that Berhampur railway station in
Odisha’s Ganjam district has turned into a major transit point for human trafficking from
Bihar to Andhra Pradesh, the NHRC has issued notices to three states, Centre and
railway board.

The National Human Rights Commission (NHRC) took seriously the media report that
said that during the year 2022, a total of 343 children were rescued from Berhampur
station but neither they nor their families were provided with benefits of various
government welfare schemes for rehabilitation.

The Government Railway Police (GRP) and Railway Protection Force (RPF) rescued
them but the persons behind their plight evaded arrest, the NHRC report said.

In its observation, the NHRC said, if true, it amount to a violation of the human rights of
the victims. Accordingly, it has issued notices calling for reports within six weeks from
the Chief Secretaries and Director Generals of Police of Bihar, Odisha and Andhra
Pradesh, the Secretary, Union Ministry of Women and Child Development and
Chairman, Railway Board.

The incidents of trafficking for the purpose of forced labour or other exploitations in the
form of begging, sexual exploitation, and criminal activities continue unabated due to
lack of monitoring mechanisms and insufficient deterrence against perpetrators of
crimes, a statement issued by the commission said.

Therefore, in light of the incidents as carried in the media report on January 2, 2023, the
reports of the chief secretaries of the three states are expected to include preventive
mechanism as per the National Action Plan to Combat Trafficking for commercial and
sexual exploitation of children and rehabilitation of the rescued children by uniting them
with their families by making them available the benefits of various welfare schemes
initiated by Centre and state government, the commission said.



OUTLOOK INDIA, Online, 8.1.2023

Page No. 0, Size:(0)cms X (0)cms.

The reports of the Director Generals of Police of the three states are also expected to
include the status of the implementation of SOP issued by the NHRC, how many cases
have been registered for child trafficking during the last 3 years, the outcome of the
investigation, and the conviction, if any.

"The DGP, Odisha must also specify in the report whether any arrest has been made in
the incidents mentioned in the media report, and if not what steps have been taken to
this effect," the statement said.

The Secretary, Union Ministry of Women and Child Development, has to submit a report
about the mechanism that has already been adopted or is likely to be adopted to
eradicate completely child trafficking in view of the constitutional provision, and the law
in force.

The report from the Centre should also mention the steps being taken or likely to be
taken with regard to the implementation of the Central Advisory Committee
recommendations for the prevention of the trafficking of a child, starting from the pre-
rescue stage to the post-rescue operations, and the rehabilitation as well as the other
measures, it said.

The Chairman of the Railway Board was asked to submit an action-taken report
specifying how railway personnel should be more proactive and vigilant like the incident
referred in Berhampur railway station across the country to rescue more such trafficked
children and to act in coordination with the respective state governments for the
purpose of not only reuniting the children with the family but also insisting the state
governments for rehabilitation of those rescued children.



